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23 11, 93.

Mr&-S.3.Sharma~ Counssl . Por applicant. .

Heard. the lsarned ceunssl Por the

applicant. The T.A. was dismissed gn 18.11.91
Man the graﬁnd ef dismissed in default feor non
Prosecution. Applicant submits that he submitted
the applicatien for restoration on 17.12.91.
Hewever, it remained pending under dafect and
the same was decline to be registersd on 30.10.92, . @
There is a very criticabix point that the applicatisn .
submittad by the applicants counsel ;mmains-panding
for such a lang time under dafect. We cannot

péss any order in_ this M.P. as the registratien

has been deﬁlined. The queétiwn of restoration

does naot ariss. M.P. stands dispsssd of accordingly.
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